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Representation of the People (Second Amendment) Bill,2003

Title: Introduction of the Representation of the People (Second Amendment) Bill, 2003 and laid a statement regarding the
Representation of the People (Amendment) Ordinance, 2003 (No. 5 of 2003).

A I IR s IEH HIATET H U {3 a1 w6 s warey J a9 {3t (A dHall $ER ER) e "eiey, o
31601 Sieelt off o Ot H €1 # ST IR ¥ wad Sl g F dre ufafifire siftiffam, 1950 @ e nfaffta sifdfem, 1951 # 3R
e HE arel Reas B Rwenfid s &1 agafa § W

MR. SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Representation of the People Act, 1950
and the Representation of the People Act, 1951. "

The motion was adopted.
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STATEMENT RE: REPRESENTATION OF THE PEOPLE (AMENDMENT) ORDINANCE - LAID

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF COMMERCE AND INDUSTRY (SHRI ARUN
JAITLEY): Sir, | beg to lay on the Table an explanatory statement (Hindi and English versions) showing reasons for
immediate legislation by the Representation of the People (Amendment) Ordinance, 2003 (No.5 of 2003).

* Published in the Gazette of India, Extraordinary, Part-ll, Section-2, dated 8.12.2003.



